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Shri. S.K. Mishra, brief holder of Shri. 
Durgd Prasad Dwivedi, appears for the petitioner 
and requests for adjournment. On perusal of the 
record it trans,ired that the respondents had not 
peen able to api)ear before the Tribunal. Shri. 

Senior 6tanding Counsel H. N. Tilhori,Lappeared tor tne respondents before 
the High Court. Therefore, his successor be given 
notice. Let therefore, Senior Stariding Counsel 
Govt. of India,be given notice. Counter affidaiit, 
if any, be iiled within 6 weeks and rejoinder 
affidavit may oe filed within 2 weeks, thereafter, 

List it for hearinc on 26.7...990.  
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As the applicant has been restored to 

his service in the Army Postal SeLvice. Fr,  

on behalf of the applicant replied after g1j 

instructions by the counsel for the applicant 

Accordingly this a, plication is d smissed having 
(DeS) 	bEc me infructuous. 
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In the 1.1bn'ble agh Court of Judicature at A.i.liali\ ad 
Luck.now Lench, iuci-zuow. 

";rit Petition 

we' 
WAY 

oc; .te 
k.;ou.„sei for the petitio..er 

1),..ted 

Bajran3-i Prasad.... 

versus 

Govt.of India through t he Director 

General Post and Telegraph i;ew Delhi 

and anothers........ 	• 4 • • IP 

  Jpp .parties 

Index 

i_DeScript  ion o papers  	 

":rit titioii 	, 

Annex-a re llo 
true coy of the cireu.,..ar. 

Anne xure no .2 
true copy of the order 
for wedicai 
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innexure no.3 
-ohotostate copy of the ?- 
order dated 29.5 .65 . 
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5 . 	Annexure iiO.4 	 , 
true copy of the appLi.co.tion. 
dated 3u .7 .05 . 
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In the Honthle High Court of Judicature at .gillahabad. 

Luc.know Bench, Lucknow 

Writ Petition Lc). 	of 1985 

Bajrangi Prasad aged about 29 years son of 

Sri Paras i,ath resident of village and Post 

awaradar Police Station Dhangata Pargana hoi 

Tahsil Khalilabad District Basti. 

versus 

1.Government of India through it.he pirector 
qeneral Post 	Telegraph i.ew 

2. jenio r 3u-o erint endent of Post Offiees,iZabad  
Division l'aizabad. 

3.Commandant,Ar1fly Postal Service uentre Kdmptee, 

Senior Superintendent of DO St 
Offices,2aizabad Division Faizabad, 

Writ Petition Under_Article 226 

of the QonsLitution of India.  

The petitioner most re s2 ectf ally begs to state 

as under; 

That the petitioner is a literate young 
4 

man of 29 years of are  and injoying  a sound health. 

That the petitioner after being selected. 

was appointed as Extra Departmental a±l packer 

in District Faizabad on 11.8.1981. 
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That the Army postal '3ervice record 

Office '.:amptee .L.p.O.had issued a circular 

intimating for the requirements of t he personals 

to be recruited for.4L.r*Lay postal -3ervices in 

different cadres.The terms and condition 

or their recruitment have been given in the 

said circa_la r.A true Copy oft he afore said 

circultr is being filed herewi th as a.nne.aire 

no.1 to this writ petition.ln persuance of 

tde afore said circular annexure no.1 the 

petitioner along %rith others had volunteered 

himself f or recruitment in Army postal -;erviee 

and accordingly was directed by opposite party 

no.2 to report himself to attend B.i-t.O.Lue.Know  

on 11.1..1984  at 0.00 nrs for his medical 

exanination.A true copy of the said ordder 

is being filed herewith as annexur.e no 2 to 

this writ itition.2he 1titioner had co.Aplied 

with the orders and reported hiuseif .° or medical 

exalination where he was dec.iarc:a successful 

and medically f it. 

The Jenior juperintenaent Post Offices 

Faizabad oiToosize  party no.2 had held a 

prescribed test for Group'D T  cadre of the 

vo.Lanters for recruitment exclusively for 

service in Army postal services on 20.2.1.0r4. 

The petitioner who had every requisit qualificatons 

and illegibility for the said post had 

appeared in the aforersaid test on 22.1./84 

and in the said test his roll number was 

4.'That the petitioner had qualified the 

afore-said test and declared successful for 

the recruitment in Army postal Tjervice. 
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Accordingly the petitioner was recruited by 

the Army on t he post of .3ep/packer. 

That the petitioner had under gone to 

prescribed i%ilitary training as required under 

rules and terws of ...i.r.rdy postal .;erviec-s and. 

after comp1e 'Ginn, his training successfully he 

was given Trade Training and thereafter was 

posted in farward area 'to discharge his 

duties as ]ep/packer. 

6. 	That during his service in .;.rmy 

postal services his work and conduct remained 

satisfactory and up to the mark.There has been 

no comp lai nt whatc so -ever agai last his work 

and conduct from any corner. 

7 . 	That the senior superintendent post 

offices Jaizabad opposite party no.2 sri .ureel 

had sent a letter to t he commandant .,i•rmy post,.1 

service centre kamptee .14.0.opposite part:, 

no.3 for re-calling arxi discharging the 

petitioner from Az,- • postal :;ervices and 

accor ding ly t Jae oppo sit e party no .3 had 

discharged the 	titioner vide discharge and 

Laovement order dated 29.5 	befor e completIon 

of inftia 1  terms of engagement aid 1.Lvi3 directed 

to report to opposite party no .2 on expiry of 

le ave ,f or duty photost ate copy oft he 

discharge or der is being fi d herewith as 

armexure  no .3  to this writ petition. 

B . That the post on which the petitioner 



was recruited in .:Lomy postal .services is 

still e-'r-ist and the same :as neither abolished 

nor 

 

ceased /to exist?'in my other manner ..,l'urtlier 

there has been no other extengencies on 

administrative grounds which may in any way 

warrant., ed for discharge of t he petitioner 

from Army postal 3ervices and as such there 

had been absolutely no occasion for the 

opposite arty no .2 to send a _Let ter to 

opposite party no .3 requesting for discharge 

oft he petitioner from Army postal 3ervices. 

That so many other candidates who were 

recruited like the petitioner for :i.rmy postal 

services they have not been re-called and 

discharged and they are still continuing a s 

such. 

That the petitioner's discharge from 

.-krm postal 3ervices has been occured only on 

the basis oft he letter of the opiDOsite 	
rt:  

no.2 requesting for re-calling and dds charge 

of the pe titioner ,who had absolutelyno occasion 

for sending such letter to opposite a rty no.3. 

11. 	That .)ri Kureel who is at present pcs t. 

and working as senior uperintendent -:sost Offices 

2aizaba.d. has prejudice 1,,j_th the -oe titioner the 

ream nsbest knoi.n to hilaand due to this only 

prejudice and malafide intentiou o 	ri 1:;.ureei 

the 	titioner has been put out of the employwent 

th no fault of his own. 

12, 	That the 'petitioner as per direction 
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in the discharge order had presented a 

joining report on 13.7.1985 after noon 

after the excpiry of his sanctioned leave 

from Army postal services before the oppos ite 

party tx).2 but the same was not accepted oy 

hiui and there after he sent it through 

registered post to the opposite party no.2. 

	

13. 	That the petitioner had also 

approached to the Post kiaster General U.P. 

Circle lucknar through his application sent by 

registered post on 30,7.1985 but the above 

authority too had not been p_C ased to give any 

relief to the petitioner... true copy of the 

application addressedto Post kester General -o.P. 

Circle Lucialow is being filed herewith a s 

annexure no 4 to this writ petition. 

	

14. 	That the petitioner had been 

selected and was working on group'D' post in 

Army postal services arxi he ha z been re-c.:d.lied 

by opposite party no.2 even before completion 

of his initial teriasof engagement and as such 

he is entitled to get his post here in civil 

unit on t he said post of group'D' i.e.class 

TI,Tth but due to 7) era) nal prejudice of the  

present incumbent wo rking on the post of 

senior 311 11  rintendent post offices 2aizaoad, 

k 	the pe titioner is being deprived of his 

entitledment andhe has been put out of his 

einployment. 

15. 	That the Detitioner had asked the 

office of the opposite party no.2 to supply 

copy of the letter which w as sent to opposite 



-6- 

party no.3 requesting for the petitioner 

re-calling and discharging from Army postal 

services but the said ' fice had totally 

refused to supply the said. copy to the 

petition. 

t he present case the petitioner is 

mainly aggrieve by the re-calling order of 

the opposite party no.2 and on t he consequence 

there oft he discl-arge or der annex-ure no.3 

has been passed.. 

hat since the office of t lie opposite 

-y no.2 had. refused to suppi:i t he copy of 

the re-calai 	order, it could not be poss.:1_1)1e ll; 

to file the same before this ,..onible (dourt 

ong with this writ petitions  

That our present government of India 

had a d.efenite policy to provide the employment 

to the ill gible ettaididatestfrom amongst the 

citizen of India but the oppo. be party 

no.2 having being influenced i t la his T) er s o 

prejudice had put the t it loner out of empicyyment 

illegally by re-calling him from the Army 

Postal :;ervice even before completion of initial 

terra of engagement and further inspite of 

several request he is not permitting the 

petitioner to work on the post of c_tass 

)ervices iroup 'Di .0n which post he was working 

andrag di ----- ---- scharged from army postal Service on 



h 
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the request of opposite party no.2.'2hus 

the opposite -party 'no.2 has acted illegally 

and even against the specific government 

policy. 

That since the petitioner is now 

going to become over age for govera,En 

service and he has no other Lieans to earn 

his livelihood through which he can meet 

his both the ends itie-e-t and also to maintain 

hi s  fa, ly,the 	titioner has been put to a 

great hardship by putting him out of eiiplo-yment. 

That having being aggrieved ,„ith the 

orders passed by opposite party no.2 and 3 

aid being left1.1. th no other alternative, 

efficacious arid adequate reLdedy the petitIoner 

is filing this writ petition on t he following 

amongst other: 

G .13. 0  UN D 

I) 	Because the order passed by opposite 

party no and 3 is wholly illegaland against 

the policy oft he Government as well. 

II) 	Because after being successful! in 

the. prescribed test sponsered by opposite party 

no.2 the petitioner was recruited for Army 

postal iervices and he had under gone to 

prescribed basic miiitary training as required 

under rules in terms of army postal Service  

which was a very hard training and a.lso a 

huge government finance was involved in the 

s ai d training . 
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III) 	Because the petitioner had completed 

the basic iiilitary training successfully and 

after passing out parade he was deputedto work 

on t he post of 3ep/packer infarward area on 

18.9.1984  and as such the petitioner's 

recallin.g an.d discharge order f rom Army postal 

3ervices even before cox pI tion of initial 

terms of engagement was neither warrantedin 

any manner nor it was re uired in the interest 

of Pub !_z! c 	GIAA4k 	
ah w-eil • 

IV) 	Becau se the post on w hich t he 

petitioner was recruitedin Army postal services 

Is still in existence and the same was nelther 

abolished nor ceasec\to exist in any other 

manner further there has been no other 

extengencies on adinistrative grounds whu.cia 

may in any way warranted for discharge of the 

titioner from Aray postal 3ervice and as 

such there had been absolutely no occasiou for 

the opposi.te party no.2 to send a letter to 

opposite party no.3 recpesting for discharge 

of the petitioner from .,Irmy postal services. 

Be cu se so many other candidates 

who were recruited like the petitioner for 

Army postal services they have not been re-calleld 

and discharged and they are still continuing 

as such 

Because the petitioner's ds charge 

frow  Army postal'services has been o ccured oiLLy 

on the basis of the letter of the opposite party 
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no.2 requesting for re-calling and discharge 

of the pet itioner,who had abso lutely no occasion 

for sending such letter to opposite party no.3. 

4r- 
VII) 	Because Sri Kureel who is at 

present posted and working as senior 

Superintendent Post Offices 1Paizabad has 

prejudice with the petitioner the reasons 

best known to him a nd due to this only prejudice 

and malafide intention of Jri .aireel the 

rA titioner has been put out of the employg4ent 

with no fault of his own. 

Because the /De titioner had been 

selected and was working on group'D' post in 

Army postals ervices and he has been re-cd.J.J.ed 

by opposite party no.2 even before comDie tion 

of his)initial terms of engagement and as 

such he is entitled to get his post here in 
A. 

	

	 civil unit on the said post of group'D' i.e. 

class IVth but due to personal prejudice of 

the present incumbent wo rking on the post of 

senior superintendent post offices i,'aizabard 

the petitioner is being deprived of his 

entitlement and he has been put out of employment. 

IX) 	Because the opposite party no.2 is 

acting illegally for not providing the 

duty of group'D' class Dith Jer viceAto tne 

pe titioner O preseuting the joining report 

before him after discharge order given to hilli 

by opposite party no.3.- 
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Therefore , it is itiost respectfully 

played that this hontble Court may kindly be 

Dde ased to: 

a) issue writ order or direction in the 

nature of mandaa us commanding the opposite 

party no .2 to produce the original order 

re-calling the pe titioner frot A..P .and 

also the letter sent to the opposite party 

no.3 intixating the same i.e.requesting 

for the petitioner's recalling and discharge 

from the A,P3,before this :ionrole Court for 

perusal. 

b) issue a verit order or direction 

in t he nature of certiorari quashing the 

discharge order dated 29.5 .85 passed by 

opposite 	rt-y no.3 on the basis of the 

re-calling order and ]t  ter sent to him 

oppo site arty no.2 the senior superintendent 

po.st  offices Faiz...,,,,bad, contained in annexure 

no. 

issue writ order or direction in 

the nature of certiorari quashing the re-calling 

order pa, ssed by opposite arty no .2 the 

senior supe rintendent post ce flees 2aixabad 

in respect of re-calling the TR titioner from 

Army po st al s ervi ce 

issue writ order or direction in 

bhe nature of anda.. us co,,L,,aliding the 
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elYousite party .0o.2 to restore the services 

of petitioner in Army postal service and 

in the a lternati ve the opposi te party no .2 
senior superintendent post offices Vaizabad 

may be co«uaanded to alio w t he pe t it i one r 

to work as class iVth ewployee in group'D t  

under his cant role from t; he date the 

petitioner presented joining report before hi.„, 

	

e 	issue any other order writ or direction 

which this Lon' bie tiourt may d eem.: it under 

the circumstance of t he present case and in 

the interest of justice as well. 

	

f ) 	award the cost of the pe ti ion to the 

petitioner against the opposite parties. 

mcknow Dated 

.3 C? 

D 
Advocate 

Counsel f or the petitioner 

i, ote: There is no deffect in t he present 
rit petition. 

Luckow Dated Uounsel for the petitioner 
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the -ohtble i1I oourt of Judicature aL, ;1-.L.LJ,habad 

.LUe.K 110 W Be la ell rill elc21.10 

..rit fetitioh 	 of 1',z355 

Bajraagi 	 „.., „Jetitioher .  

versus 

,..iovt.of India throug.A the ,...drector 

General Post and Tele:.,;raphiew Delhi 

and anothers.......... 

aec/F211-1109  

Annem,re _:9j :! 

eolly Ar,y postal ervice :,,ecord 

office ,,d,,,Dtee APO. 

22 ,-ov.E.,2 

o f G.roun  to' and Group,D, Officials 

to :IP3. 

sir,  

Please tefer to tG's 

dated 22 (., c16"77 and our iettcrs of even no.d.J,ted 

oc) ,June 83,22 -ug 83, 

2. 	"rt is observed that nosta' authorities are 

unable to snouser aLL desirious candidtiatesfor 

d enuta awl to AP3 due to _Li.ated 	ali!.(- o 

them to coilrolete euroa.c.Lient forwaiities:2his has 

resulted iu over a_Li shortage of L_Laanower i. 

which is ....,a1,11y 	oy z&T denut t -io 

. To civerco_le the aoove qifficuities,it 

Dec,' decided that "^T authorities La,,.y d enut e 

volunteers ;riup.k.i. 	 7) 

.he- they -re 

vai_i_J.oie 	thout wajtmn for the det 

-Letter froJ.i of -ficci ir.hcharge. '.ecords ry Dotal 

3ervice (íorpsThc volUnt eel's \ill be directed 

Branch. rccruitint of2iccs as and when recruired. on 

fing tie date and -tiide of their ,..ed.1ca,1 

e:Yiallinationandida,tes iCUIIL -fit 	be s cut to 



C entrc,kanteC PC for further ,actio,, 

The foioi poInts 	oercept 

directibiz the wJJ_uriteePg tg P,ag 

enrole,aont- 

Only volunteers belov 

of age v1-
..1 oe rcievCd for enrole...,ent , 

.ppi CatL01i 	or,"t pp elida-, 	- 

,ircu-ar ud 	reps“.„t of tc 

enroiied 	
De forvarded to this of 	duly 

co.ap ;Let ed 1Li aLl respects 

ind1vIcuaJS 1ilcarry Wi ti the,.:, an 

attested copy of -]-:Lrst page entries of their 
service book and also tuo copies of the orders 

directing thei o the .ecru.i.ti.L,.g Cffi cer,one oopy. 

of the rclie.ving orde r tvi 	:' -ioi,Tever t be broug. ht 

to n.P3 Centre for at t aching 	t their 

andidat cs win be directedto 	3 on 

convenieLt dates 	consultations it h the 

recruiting officer. 

After final edical -.L:Kalaination and 

enroicLent by BRCes no candislated wil.t be 

erAiittea to  join their civil duties. 

andid at s agaiust i ao 	iscro 

action/case is pendin: or one is conte,4p.ated 

shouid not be despatched to A.P3 centre,za±aptee. 

(a, 
preferably 35 .years 

g ) 
	The ifliiU educational qualification in 

case of C.1.roup ' ' 	cials is .latriculat e or 

cauivalee.t 

; Le rica± s taff fro. non -postai --/IttlJ 

vings such a sT elegraphs 1e1ehoL1es shou:irl ha- ,•e 

passed confirmation exahlination.TheT hiust Dr of erabl: 

graduates ,-fl case of -atriculates they should 

have ade 	 speed. t-c, (Axle; 

j i Lj 	Lfficer/Officiais of test categories 



-3- 

, 

are only eligible for enroleLent in 	fi 

of ia tlaer categories such as 

cverseers 

holve . viL.r not eig±be f or enrolLient as they 

are above paciers grade. 

k 	DD elaploye es of, a..Li cat egori es oh ny 

capacity will be deputedin accordance 

oJ.io.ring procedure- 

(aa) 
	They s hould be able to perfor._, the 

dUtIOS Of U.LdSS 

1.1 	 They shouldnot be in s tate of ihdebtness 

Of should have ,iiore than o,ie if e jivJu 

ec -iis.bursing officer of such 	offici“is wii 

intiLiate to the Assistant Chief .i.ccounts Officer 

Incharge,APS Accountsection O/0 Director of 

Accoun1,-,s(postal,-; l'agpur-./±41 	ö full particulars 

of recoveries ,if any,to oe -,ade fro,. the 

Officials. 

5, 	v :Lew of the above please issue instructions 

to the ,.;.ivisional 1,eads under your control to enrole 

nuiiiber of Group IC' *and 'DI offieia,is to 

wipe out the huge deficiency in the Corns.This 
• 

letter IA -la be hand over on relief. 

yours faitilfuiir, 

c1/- t4 Tj.lu 

Officer Inchar e, 

copy to 
1, t'lid p&T Lei D&thi -111 

2„Ar±dy postal Tirectorat,e, c/o 5C PO 

3 	7n SIP3 C 	lid S 

iC „ 	centre I kaii,p ee 

.72 and 	Ad1.0eLi cfo -P 	ent ,ampt e eAP 0 

Pirrsical itneSS (]ork.has-2!_ Ji  ssamiliese.other _ clgsse:  

Height 	 15 2U.Lis 	 157 

eight 	 50 kg. 	 50kg. 

77 cs 
Chest 

• 

77 c,is. 



Lfo..B- i. /18/CC Dated at 2aizabad -22400 it the 

23.12.1983 
Copy forwarded for infor,aation and wide 

pub.i.icity axilon all the officials includiag ic 

3„..t.i..1.1 the 1)/z/UPskiDiss /Eramch post abters 

and :7ecretaries of recogaised TJtilOiiS Lu the 

visL on.They 	
J -oleo.se collect the applic,_t,tious 

of the reluctant officials and send this office 

a.tonce. 

2') .111 1.-3.P.1,o in. t-,he 

3d/- 
Crupdtof post 

3..,...„:11..) ad 

--re _I.J„);" 

ik?!..7414ft,gx41,, 

- 	4t 
r 

di,esot.  



Li 
.11 

9 . tt 

1 	II 

15." 

" 1E. 

- b- 

1:ne 	1,Le 

.,_Lic4noW ,-Aeneh t -Lucknow. 

-rit Petition ..o. 	of 1935 

Pajrangi Pfasad 	•••• 
	 40*, 

Petitio,er 

versus 

vf 

Govt ,of India through the Director 

General Post and. Telegraph 1.- ew Delhi 

.parties 

. Annexure no,,_2 

he following candidates who have volunteer 

ililuself for :iPS are hereto:: directed to report 

theiliseives to attend IBRO -Lucknow on 11. -la b4 

8.30 firs for their medical xarAnation. 

1.FThri Ram iashun ,..aurya p A,Faiabad 

2" Jai Ku-Jar 7lingli P.A.:Tai2,abe.d 

3.11avi arain iai p, 	iVJ 	rice 2air4abad. 

Fateh Bahadur Jrivastava 2.A."LTP)Faizabad. 

5." Hajendra Vikra 	iigh 	-do- 

kehabir 	 -do- 3-  ahang irgai j , 
1,1 aizabad. 

Priyadarshi P.A.ATT..iacbarpur • 

Parinatmadin "Dandev 	
iti Faizala d. 

‘'anardan d i±sra DA iiaka laizaffrat 2aizabad. 

1u." Bhoop arain .3ingh sic --aidargan3. 

aavindra i,ath Pandey 

3heo Bahal 3ingh 	 i.ohdiour. 

13"..dajrang1 Pd. -1--tP.-otibagh 2aizabad, 

and anothers..,... 

Office of the r3ugdt.of Post Offices,:aiza ad 

Division. 

emo 1.o.--1/1E/CC -fated at ,'ai',..abad-22,t, le 

7.1.84  

Ganga 	'EDDA Gopalpur 

i'ahencira Pratap Singh IDA.Dahema. 

Ram Prag Verma D o P ur a 

17."Ghanshyam Dubey EDDAI Dhiti„ 

18," Amarjit idsh.ca 



19Vijai 1:uniar andey IDDA Shalagaij. 

2 0 . Kar anT Ch and T-T g Sokhav . 

The 	:7.D, candidat es are required to L,; et 

theselvesrelieved by providing suitab le and 

substitute at tkleir 

Jd/ Illegible 
. SUpdt of 2o st ffi , 

Fb..L.Td.oad 

-5 

..,opy to 

1didtC„ 

2 . 	t 	;) . /SP s s -.11G s 	concerned 

for arran4;ing relief of the cola didates dud 

directing to the.,,i to pro ceed for iiledical 

e xamin ation to _110 Lucknov d_ thin time. 

3 The D 	AT21.11. „Central Command c/o 56 

,1)The B.h.0..Lucknov. 

5 .1hri 	Lisra 'TP1-1.7 35 sic/G0 56 2,.13 0 

6-70/0 spare. 

True copy 

41 
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acna 	SavarInador 
ArEtv postal St_rvico.COntrO 

Etnp t; APO 

Ilitt 85 
r 

• 
4:1! cat....013 

W.iSTRTIT,TO 
ANNI.101/11•1 • wasposip 

Tt.4e Naripur 8591/22.4 

II' 

11159/ 410.3 

"YIS.  TCHA.IG4 CUM.  

1*  The undornontionod pol'sonn61.of hib qpntro 011 
proCeod on disemgc fr,or 112S •Vforr cotrpioticin of 

1110131 ti:Tris of engelou(.nt old will rcpoe.... to th.:ir 
wits EIS riotcrd o 1r . ntros for furthor 

:Akit on 0113iry - of 100.v.b 1- - 
(a),  8370808 Y.  se? ;a1:11rdhlti.Prasad ?terra sq,es  

. 	. 

d sob tid. 
ol.z&4111t) 

t Beforo (;:aplation of 
t. rns 	' 

crigar;imoht on altn 
ground. 

(b.) 8170812 F Stp 	Prasad 

Roason-  for thoir Aischaito 

4 , 

.Dat( ond tiro of dopaitoro 

Thoy arc SOO wof 	1.30 MetY 

	

5, 	_They havo boon' grantFd 	as.-unaor 

por (o). 60 .d,s wet 3p.  WV 85 t5 28 	85. 

(1.3)),4.5  (4' 18,.14,°f  30 -gv..05 , 0 13,1,1111  BA . 
. Thoi.:(To 600'' 0071 COrp'S 	Mit r s- 

.Soi (a) ,29 pal 85 (b) -11+. 3'4 85 
. 	. 	, 	• 

, Thoir ./datt.; of ischargp t Sr c%*  2 31:11:85 

	

b 	13 3't1.1 85 	11'4 

T 110( havo not boon pa id Cry Ti c.dV ari.acpay advstacot, 
1.1h • 

	

9, 	Thay havo 	issuc-(lisai3mey warlant fron this 
stationtc, 	hou.; station for thL.:ir jcoUnte31. 

WY 

RBSTICTi  

'01  
)4r1" 



RIATRicTriJ 
dm. 

le'r 

	

10. 	'Tilley have' boon is3uod. 	eQrtifioat 

Undcr htr (14 12657 (0 12661 

	

i* 	Final .pz.n.int. na.:.'4 	thcin a s trd:r, s. 

Sor ( 	F.1 )4-37410 1.nol. one ,1f,„ 8p.1 SE/M6 Cl 
(b) R 371+1.:145 	tity 85) 

1. 4iioy - aka not; haviag rziy 

. Thr.:ir horic Wrossuss art,  as taritm 

	

Etor (a) :trill 	Baagown 	Bhito 
Akio areur 	aizab ad (UP) 

(b) Viii. 	iwqra.Ate PO ; liwurtvlar 

	

TEth 	çoijiabEI!nett: Basti (UP) 

Furthc:r corraspondonca roiatth to thOir discharge 
fron Ala may bc noac lircpt with £8J TiLcori Off tot, 
K anp toe APO. 	 4 

Vt/1 

• 	 'as 

Distribution 

as novo orda re 
5: 	6 Ada Dto GGn of Ara (MT 9011) 0/0 6 411.0• 

7.-*  1? k en(3. T Aar) C.i1 C/O ava cztrE Kamptoci APO. 
18: 24 etiP3  1/0 Soo 0,1 0 41 	liagwx 
'254 30 4P3  Itecord 02fic%J. Kamtou stik0. 
31. 50 Tntc; nal 

*AAAA .4k, N„.; (RIT Kaushol) 
apt 

Ad jut mt 
for Corramlent 

RE17,6c1;12., 
s. 
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in the Honeble igh Court of Judica.ture „J.,t Lahabad 

Tuel:now 1-3 ench, luCkTICY.1 

1985 

AFFIDAVIT 
28 

HIGH COURT 41 
ALLAHAB 	 Baj rang, Pr as ad 	 

••7?- 

141 versus 

Goverment of India through the Director 

General Post aid Telegra;)h ew Delhi and 

Opp rties anothers 	  

ff idavit 

I, the deponent "Sajrangi 2rasad, aged ctpotAt 

yea.rs soh of Jri Pars .ath resident or village 

and Post Awaradar police Station Dhangata, 2arga,na 

aho ±1 Tahsil Kha ii lab ad District Dasti do hereby 

soloianly affirw and state on oath as under: 

1, 	That the depone nt is the petitioner in 

A. 

As" 

rit Petition Lc). 	of 	1965 

the above noted writ petition and as such he is 

fully conversant with the f acts deposed 2.1.1 the 

accompanying writ -ce tition and in this affidavlii 

2. 	That the contents of iparas 

16 17 and 10 of the 11, 12,13, 11_, 

accompanying writ Tsetition are true to „,,Ly own 

kno'cl dge. 

contd. ‘,..2 



backnow Dated 

v e
. 
 cat ion 

••••••noare....rem.ims.aa. 

'Atk 

Deponent 

• 

9 - 

-2- 

3. 	That the anne 7..0 re nos, 1,2 and 4 

are true copies and those of a nnexur e o,3 

is p110t0State Copy which are issued by the 

COnlp et en'c, authorities.  

I, the above named deponent do hereby verify 

that t he contents of pa ras 1,2 and 3 of the 

affidavit are true to lily own know l dge.i:o Dalt 

of it is false and nothing material has lz en 

coneealed:lo help 

cur'*0,Thc 
tucknow Dated RctriT 	 Deponent 

I identify t he deponent who has 	ned 

t_ii.coya) 
D DVI vedi 	vo...te 

0 lo 	f r d before the on 

atelltDa.mk by hri 

deponent vIho is 	entitled by 

± have s 	sf led yselfy e.42-mining ‘theT 

deponent t hat he n as understood the uoilte. 

of this affidavit which has been read out 

,111-icabb.2,d 

o e fo re .::e . 

or 

d explainedby me. 



NA)  

(7 

e . 

OA 41k 

LI THE' COU'IkTOF CENTRAL .ADMVISTRLTIVE TRIBUNAL AT ALLABABAD 
CIRCUIT BENCH LUCTOTOW 

N.P.No. 3-6i of 1990. (z.7  

Union of India & Others. 	 Applicant/ 
Opp.Parties 1&2 

APPLICA.TIal FoR DIa4ISSILL  c7.(-7- 	till )Q10 

In 
T.A.No.1930/87(T) 
W.P .No.)+51F5 of 1985 ) 

Baj ran gi P ra sad 	 Petitioner. 

Versus 
Union of India 8c Others 	 Opp.Partie s. 

****** 

To, 
Honsble Vice Chainnan and his companion members of 
the aforesaid Tribunal. 
The application of the humble applicant most 

respectfully showeth :- 
That full facts have been given in the accompanying 

affidavit. 
That from the facts and circumstances of the case as 
stated in the accompanying affidavit, it is expedien 
In the interest of justice that the said affidavit 

may be taken on record. 
That from the facts and circumstances indicated in 
the accompanying affidavit, the writ petition filed 
by the petitioner in the Hontble High Court which 
has been transferred by this Hontble Tribunal and 
registered under T.A..No 	 19-3 .15 3')of 192) has became 

infructuous and may be dismissed with costs. 
WHEIEFORE, it is respectfully prayed that this 

Honible Tribunal may be pleased to admit the accompanying 
affidavit and dismiss the petition with cost as same has 

became infructuous. 
4 

(DR.DINESH CHANDRA.) 
AD DL STLLNDING COTA' SEL 
COUNSEL FOR RE SP ON T 



Ed THE =TEAL ADMEiLSTRitTIVE TRIBUNAL TA.LIAB.A.BAD 
CIRCUIT BIOICEL.LUCKNOW. 

AFFIDAVIT Cid REHALF OF RESPONDaTT NO.2. 

In re 

T.A. No.1930/87(T) 

(W.P.No,14-511-5 of 1985) 

199 
IDVLh 	4 

t DISTT. COURT,.  tio4 ) 

Baj rangi Prasad 	 ' ..,.....Petitioner. 

Versus 

Union of India & Others 	Ispondent. 

******** 

  

Is.(  aged abpdt..Ld  - 

 

    

    

years son of Shri. A e-.4-‘• iora .7: 
C 	1 	rc e P ) ) 

	  do he reby 

solemnly affirm and state as under :- 

That the deponent has read the writ petition No.14-51+5 

of 1985 which has been transferred to this Honlble Tribunal 

for disposal and registered as T.A.No.1930/87(T). The 

deponent has understood the contents thereof. The deponent 

is well convercent with the facts of the case deposed 

he re inane r. 

That in the aforesaid writ petition, the petitioner 

prayed for the following reliefs :- 

(a) 	issue a writ order or direction in the nature 

of Mandamus Commanding the opposite party No.2 

to produce the original orde r re ..calling the 

petitioner from A.P.S. and also the letter sent 

Contd.,2/- 



// 2  // 

to opposite party No.3 intimating the same i e _•_. 

requesting for the petitioners recalling and 

discharge from the A.P.S., before this liontble 

Court for perusal. 

issue a writ order or direction in the nature of 

certiorari quashing the dischargorder dt.29-5-1985 

passed by the Opposite Party No.3 on the basis of 

the re-calling order and letter sent to him by 

Opposite Party No.2, the Senior Superintendent of 

Post Offices, Faizabad contained in Annezure-3. 

issue writ, order or direction in the nature of 

certiorari quashing the re-calling order passed 

by Opposite Party No.2, the Senior Superintendent 

of Post Offices, Faizabad in respect of re-calling 

the petitioner from Army Postal Service. 

issue writ or order or direction in the nature of 

mandamus commanding the Opposite Party No.2 to 

restore the services of the petitioner in Army 

Postal Service in the alternative the Opposite 

Party No.2 Senior Superintendent of Post Offices, 

Faizabad may be commanded to allow the petitioner 

to work as Class IV employee in Greup i Di under 

his control from the date the petit ione r 

presented joining report to him. 

Contd...3/- 



issue any other order, writ or direction which 

this Honible Court may deem fit under the 

circumetantes of the present case & in the 

interest of justice as well. 

award cost of the petition to the petitioner 

against the opposite parties. 

That the petitioner was appointed as S.D. Mail 

Packer on 14-8-31.  

That the petitioner volunteered himself for A.P.S. 

& was directed to report to B.B40.1  Ludknow on 11-1-84 

for medical extention vide S.S.P.O's MemoltO.B-1/18/CC/ 

dated 7-1-84. Be was selected & appointed to the post of 

Sepoy Packer in the Any Postal Service. 

That the petitioner was called back from the Army 

Postal Service as only Group, D,  officials of the Postal 

Department were elegible for enrolment in Aamy Postal 

Service as Sepoy Packer. The petitioner was an Extra 

Department Agent. 

That the petitioner was discharged from Army 

Postal Service & was directed to report to the Supdt. of 

Post Offices, Faizabad vide letter dt.12-4-35 (Annexure 3 

of writ petition). 

That the above restriction was, however, waived 

in respect of nine candidates indending the applicant 

and the petitioner was directed to attend the B.R.O. 

Luciolow for re-enrolment and onward despatch to Army 

Contd...4/- 



Dated; 

Postal Service Centre, Kamptee vide Memo No.13-1/18/CC/(oni 

Loose dt.23-6-87 from the Senior Superintendent of Post 

Offices, Faizabad Division, Faizabad, a photostat copy of 

which is being filed as Annexure.Prl. 

That the services of the petitioner were thds 

restored in the Army Postal Service and the order of 

recalling became in effective. 

That the grievance of the petitioner does not 

servive any longer and the petition has become infructuaus 

and liable to be dismissed with costs. 

afaTT) 

VERIFICkTION 

the above named deponent do hereby verify that 

the contents of paras 	 of this affidavit 

are true to my personal knowledge and those of paras zt,;() 

are believed by me to be true based on records and as per 

legal advise of my counsel. That nothing material facts 

has been concealed and no part of it is false, so help me 

- • N.„ 4 I 

_ Signed and verified this the day of 

1990 within the court compound at Lucknow. 

yucknow. 

(DEPONENT) 

I identify the deponent who signed 

before me 
idvocate. 



/3,7  

,Q t,L 	u 
- 

MARTI:TNT OF POSTS, INDIA 

Office of the Er&Supdt.of Post Offices,FaizaLad D. 
F4zabad-224001 

Momo.Ao. 13-1/18/CC/Con/Looso Dnted at Fnizabad.the 23,-6-87 

In accordance with Sena Dak Sewn Abhilekh Karyalaya 
Arny postal services record office Kamptee A.P.O. dt. 15-6-87 ' 
anl in compliance with I),ddl. Me. Gen.A.P.M. letter No. 90413t 
OR/1 Part-APS- IC dated 9/ 6/87, the following VOlunteVr$ or 

,',-;orvico a re hereby ordered to attend B.II.O.Luoknow 
ijTh toly :for their re-enrolment and onward despatch to A it,,t1. 1 , 0004k4v. 

r.ileso volunteers will clearly understand that they will 
noI: claJm Yor re-trunsfer to the pnrunt deptt. till such time 
thc:y aro nbrorbed in Group 'DI posts in the Deptt. on regular 

They will not have any claim for Group 'D' posts in Civil 
but also loose the post of E.D.A. to Which regular appointment 
would have otherwise been made in the normal course. 

37U305-1, 
83708 06-N 

yAk.:1 07-14 
3708 03-Y 
37 03 1 0-14 

83'70812-'F 
8370815-P 
337085941 

EX,S0p. 
0 
I I 
I I 

I I 

Amnrjoet Mishrai 14, 
Chmn Shynm Dubey. vv. 
Parmntmaeuun Ptandoy 
jannr(1an Prasad nstiM 
Mahendra Prasa(1 
Bnjrangi Prqsad. 
Radhey Raman Chaturvedf 
Ram Prng Verma.v/ 

Charge report should be submitted to all concerned. 

Sr Supdt.of Post Offices, 
1zORel Division. 

Copy to:- 
1-0) 	Volunteers concerned. They will please att nd before 

B. R . 0, Lucknow 	re-enrolment. 
The B.R.O. Lucknew for n/a. 
The P.M.G.,U.P.Circle Lucknow for intormation w/r 
to C.O. No. Vig/8-PG/84/1  A dated 14-4-07. 

11) 	The R.D. Lucknow Region for information. 
12-13) The Sr.V.M.Faizuba d / P.M. Akbarpur H.O. 

14) The Officer Incharge Army Postal Services Record Office 
lampteu A.P.O. wir to his No. Rcc/O4 1109/Ructt/U.P. 
dt. 15/6/07. 

15-17) The S.D.I. Faiznba d east/Fhizabad W:st/Etizabild South 
for immediate relief of thc candidates workin6 under 
them, 

 



ORDER SHEET 
IN THE HIGH COURT OF JUDICATURE AT ALL 
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Date 
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Note of progress of proceedings and routine ordors 
d of c 
  

Dated i s  
'which 
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Date Note of progress of proceedings and routine orders 
Date of 
which 
cue is 

adjourned 

. 

V 
1 2 3 

'' 	• ) 6 __Lii,c_c__&3-- 
1-46,  c.1----A-c-- 

---Ve-- --z=;7---- ...,-- 

*?--(-1- 

t-i-r-  vcIr 
Ili loSS 	 4,6L„.4._ 	i•-i s ._,c. 	, 

fiiii• 
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- 4-40e-C-4-2kc--t,  
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5-  1 I SS 	 -44:4-7-g4;;14- 	ILILI -AL 	- 

_.....g 

- 

_ 

_ 

_ 

PSVP— . P. 1 Uchh Nyayalya. 3-4- 83-173-1983 - -50,000 (E). 
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3PTRI qag rqqT v** 5rN7T (zvrf) var it fR4 kfft 
is% p,:r g%711 qiIFS 110111 c44 3PT1T 31';4 4451Rrr itTg 

-ifal 4 IT4kil VitTlf VtiT %).t 1111 rr qr 4)zti 
4t 	1T 	1tT 4 ffiTil 1T1311T '1111T 	%k 
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Whereas the,Mardinally noted 
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under tne provis,ion of the Administ ,•.tribural Act XIII of .1785 and 7egis-f. ered in this Tlibunal a 
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LILL ° List-c;  
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- given under my hand sea], of he Tribunal this 	/0  day of  1990. 
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